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REFERENCE TO DEMONSTRATION OF  
STATE  GOVERNMENTS'     AND 

CENTRAL   GOVERNMENT'S   EMPL-
OYEES BEFORE   PARLIAMENT 

HOUSE 

RESOLUTION   RE    CONTINUANCE 
OF THE PRESIDENT'S   PROCLAMA-
TIONS IN RELATION TO THE STATE 

OF UTTAR  PRADESH—contd. 
  

 

THE  VIGE-CHAIRMAN(SHRI      D. 
THENGARI): You have mentioned it. 

THE VICE-CHAIRMAN    (SHRI D-
THENGARI):   You continue, Mr. Misra- 
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THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : Let us see. (After a pause) Now 
there is a quorum. Mr. Misra, you can continue 
now. 
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SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : Mr. Vice-Chairman, Mr. Misra has 
raised a very serious point. He says that the U. 
P. Government has imposed a levy on the 
electricity transmitters. If it is so, it is a Budget 
proposal or taxation. The hon. Minister is duty 
bound to clarify the position whether without 
informing the Parliament, the Governor or the 
Administration there is entitled to levy fresh 
taxes on the peasantry of U.P. It is a serious 
matter. It is arrogating the right of the 
Parliament because without informing the 
Parliament and without getting the sanction of 
the Parliament noTresh taxation can be imposed 
on the people of U. P. If the facts given by Mr. 
Misra are correct, it is a serious matter and the 
hon. Minister should inform the House under 
what circumstances the U.P. Government, 
without taking the sanction of the Parliament, 
imposed this duty upon the farmers of U. P. 
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SHRI PITAMBAR DAS:  You are also 
an accomplice. 
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THE  VICE-CHAIRMAN   (SHRI   D. 
THENGARI) : The Minister. 

SHRI Z. A. AHMAD (UttarPradesh): I want 
to speak; nobody from the Communist Party 
has spoken. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI) : You wUl kindly conn to me. 

SHRI Z. A. AHMAD : No , thank you. I am 
going. 

THE VICE-CHAIRMAN (SHRI D. 
THENGARI)-.When I called the Minister there 
was no other name. 
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SHRI AKBAR ALI KHAN : That is the 
right conduct. 

SHRI BRAHMANANDA PANDA : The 
present Rajpal of Uttar Pradesh does not 
belong to Souih India; he belongs to East 
India. 

SHRI   AKBAR   ALI    KHAN  : He 
belongs to Andhra; what do you mean? 
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SHRI DAHYABHAI   V.    PATEL : I | 
think the  hon.   Minister   has   misunder-stood 
me.    I said it  was   suggested   but the matter 
has now   been   given up.    It was suggested 
that the inference was very obvious   and    
therefore   questions   were asked in this 
House. If ihe hon. Minister says lhat it is not 
taking place now, it is all right. I never said it 
is   being   done. I  only ask a question; I  am 
asking why a unit which   is   useful   and   
which can employ  so   many   people   is   not   
being used? That is all. The hon. Minister has 
misunderstood me. 

SHRI VIDYA CHARAN SHUKLA: I am 
saying that it is wrong even to suggest that 
kind of thing. It has never occurred to 
anybody that it could be taken in that light. 
Again, another point made by Dahya-bhaiji 
was that since President's Rule has beeii 
promulgated in Bihar, UP and Bengal, the 
Central Government has no moral authc# rity 
to continue here. Well, this is a point which 
we all will, find it hard to understand. We 
know how the President's Rule has come 
about in West Bengal. We have gone very 
throughly into the matter and if he holds the 
Central Government responsible for the 
promulgation of President's Rule and not the 
partis which are ruling West Bengal, he will 
have U ftuther explain how he comes to this 
conclusion. The same thing applies to Bihar. 
Ha knows how Bihar was ruled for the last 
fifteen or sixteen months, how three 
Governments were formed, how the Chief 
Ministers functioned and in what manner the 
last non-Congress Chief Minister asked for 
President's Rule there and still he would try to 
beat the Central Government with whatever 
stick he gets, right ot wrong, and try to put all 
the blame on the Government. 

SHRI DAHYABHAI V. PATEL: That is 
why I am here. 

SHRI VIDYA CHARAN SHUKLA : As 
the leader of the biggest group in Rajya 
Sabha, you are not expected to say anything 
which can be challenged,j|You are expected 
to be more responsible than others. I just 
want to bring to your notice that this really 
creates an atmosphere completely contrary to 
the atmosphere we want while considering 
these matters. 

SHRI DAHYABHAI V. PATEL: I am 
here not to create an easy atomospherc for 
you. I am here to create an atmosphere that is 
difficult for you. I will persist in il always. 

SHRI VIDYA CHARAN SHUKLA : would 
say that if you keep on functioning n this 
manner, you are only making matters asier for 
us. If you function more seriously ind more 
studiously, it will become difficult "or us. If 
you function in this superficial •nanner, it is 
better for me. 

SHRI ARJUN   ARORA   (Uttar     Pra-
desh) : Now,   he will keep quiet. 

SHRI VIDYA CHARAN   SHUKLA : 
Sir, Shri Sheel Bhadra Yajee,while speaking 
about the continuation of Presdient's Rule, 
spoke about the irrigation potentialities of UP 
and the arrangements that we should make. 
While moving this motion for consideration, I 
mentioned that we do not look upon the 
President's Rule as a caretaker regime. We 
want to initiate some positive measures of 
public benefit. We want to do things which 
will in the long run benefit the pople of U. P. 
This, of course, is subject to this that we do 
not want in any of our action, to commit the 
future elected Government of U.P. to any 
unwieldy financial expenditure. We do not 
want that kind of financial commitment to be 
made by our present action. Subject to this, we 
want to take action which has been delayed for 
many years and which could not be taken for 
some reason or other. Now, the Government 
functioning under the President's Rule has 
taken up those subjects and these 'are being 
pursued actively. This includes the question of 
minor irrigation. We are tackling this question 
and we do wish that, by the time the elected 
Government comes in, the development 
projects that we have taken up regarding 
minor irrigation will show some fruit and that 
irrigation facilities will become available to 
more and more cultivators. 

This, of course, is the year when the Fourth 
Plan has to be formulated. It is a pity that the 
people's representatives are not there at 
present to formulate the Fourth Plan, which 
will have a long-standing effect, at least for 
three or four years. Developmental activities 
in the State of U. P. will go on on the basis of 
the Plan that will be formulated now. We 
have tried to bring in the democratic element 
in the formulation of the Plan by constituting 
the Governor's Advisory Committee, which 
consists of Members of Parliament, drawn 
from all political arties which are represented 
in Parliament. That Consultative Committee 
has met several times and given useful 
suggestions which have been taken into 
consideration while formulating the draft 
Fourth Plan. 
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